IN THE SUPREME COURT OF INDIA
CIVIL APPELLATE JURISDICTION

CIVIL APPEAL NO. 3412 OF 2020

ANUBHAV ANILKUMAR AGARWAL
Appellant (s)

VERSUS

BANK OF INDIA & ANR.
Respondent (s)

ORDER

Respondent No. 1, who is the financial creditor,
filed a petition under Section 7 of the Insolvency and
Bankruptcy Code, 2016, in February, 2019. The appeal
filed by the appellant against the said order was
dismissed. The appellant has filed review petition.
By order dated 29.07.2020, the National Company Law
Appellate Tribunal (hereinafter referred to as ‘NCLAT’
for brevity) issued notice in the review petition but
did not pass any interim order.

Mr. Mukul Rohatgi, learned senior counsel
appearing for the appellant, submits that the review
petition has been adjourned thrice by the NCLAT and in
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Taking note of the above submissions, we direct
the NCLAT to decide the review at the earliest not
later than two weeks from today.

The civil appeal stands disposed of.

............................................................ ., J.
[ L. NAGESWARA RAO ]
............................................................ , J.
[ HEMANT GUPTA ]
............................................................ , J.

[ AJAY RASTOGI ]
New Delhi;
October 15, 2020.
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SUPREME COURT OF INDTIA
RECORD OF PROCEEDINGS

Civil Appeal No. 3412/2020

ANUBHAV ANILKUMAR AGARWAL Appellant(s)
VERSUS

BANK OF INDIA & ANR. Respondent (s)

(IA No.104543/2020-EXEMPTION FROM FILING C/C OF THE IMPUGNED
JUDGMENT and IA No.104544/2020-EX-PARTE STAY and IA No.104546/2020-
EXEMPTION FROM FILING AFFIDAVIT)

Date : 15-10-2020 This appeal was called on for hearing today.

CORAM
HON'BLE MR. JUSTICE L. NAGESWARA RAO
HON'BLE MR. JUSTICE HEMANT GUPTA
HON'BLE MR. JUSTICE AJAY RASTOGI

For Appellant(s)
Mr. Mukul Rohatgi, Sr. Adv.
Mr. Mahesh Agarwal, Adv.
Mr. Ankur Saigal, Adv.
Mr. Himanshu Satija, Adv.
Mr. Shaishir Divatia, Adv.
Mr. E. C. Agrawala, AOR

For Respondent (s)

UPON hearing the counsel the Court made the following
ORDER

The civil appeal stands disposed of in terms of the
signed order.

Pending applications stand disposed of.

(NIDHI AHUJA) (ANAND PRAKASH)
AR-cum-PS BRANCH OFFICER

[Signed order is placed on the file.]
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